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ERRATA

In the Mumbai Municipal Corporation (Third Amendment) Act, 2006 (Mah. Act X1
of 2009) published at pages 1-16 of the Maharashtra Government Gazette, Extraordinary,
Part VIII, dated the 13th April 2009,—

(@) on page 3,—
(@) in line 28, for “ presiding ” read “ preceding ” ;
(&) in line 36, for “levilable ” read “leviable”;

(ii) on page 8,—
(@ in line 25, for “(shops, [malls} or the like), ” read “ (shops or the like),” ;
(&) in line 28, for “purposes” read “purposes,”;

(i) on page 10, in line 13, for “for” read “after” ;

(iv) on page 12, in line 6, for “ [interest thereon] penalty ” read “penalty ”;

(v) on page 15, in line 26, for “SCHEDULE G-1” read “SCHEDULE G”.
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